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at Uttar Pradesh

02 West Bengal

Union Territories :

23 Andaman & Nicobar Islands .

24 Chandigarh

25 Delhi .

26 Goa

27 Pondicherry

1 . Buddhist Complex.

2 . Yatra routes.

3 . Brajbhoomi.

4 . Corbett/Dudwa National Parks.

5 .  ̂ Rama Complex (Ayodhya, Chittrakut)

1 . * Sunderbans region-river transport and
lodging.

2 . Sandakphu-phalut trekking.

3 . Ayodhya Hills in Purulia district.

1 . Janata Hotel with Y.H. Annexe.

2 .1 Tourist vessel for Inter-island movement.

1 . Hotel by India Tourism Development 
Corporation.

1 . Expansion of Ashoka, Akbar Hotels.

2 . Construction of a 3-star hotel by India 
Tourism Development Corporation.

3 . Construction of Janata Hotel.

4. Tourist Village near Mehrauli.

1 . I.T.D.C. Hotel at Candolim Beach.

2 . Accommodation at South Goa between 
Colva and Betul (Mobor Beach).

1 . 3-star hotel (ITDC).

2 . Air strip.

N.B. : Following States/Union Territories did not attend the meeting.
Arunachal Pradesh, Mizoram, Dadra & Nagar Haveli and Lakshadweep.

Relief to Small-Scale Conductor 
Manufacturers

684. SHRI AMRIT NAHATA: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
tô  state:

(a) whether the large-scale con­
ductor manufacturers were required 
to pay one per cent higher excise as 
compared to small scale conductor 
manufacturers prior to laat year’s 
budget; and

(b) whether this relief to small 
scale conductor manufacturers was 
withdrawn in the l«st budget thereby 
reducing their competitive strenth 
vis-a-vis large scale conductor 
manufacturers and thereby crippling 
this small scale industry?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL); (a> 
Yes, Sir.
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Tb) Prior to 1978 Budget, the duty 
relief of 1 per cent available to 
smair scale conductor manufacturers 
was inter alia based on the criterion 
of capital investment. However, as 
part of the 1978 Budget, the duty re­
lief to small-scale industry generally 
was rationalised. Presently, the small 
scale conductor manufacturers, whose 
clearances during the preceding finan­
cial year did not exceed Rs. 15 lakhs, 
are eligible for complete exemption 
on clearances upto Rs. 5 lakhs.

Government have no definite infor­
mation to the effect that the change 
in the pattern of concession has crip­
pled the small-scale sector of this 
industry.

Circulation of Black Money

685. SHRI EDUARDO FALEIRO: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether there is a continuing 
rise in the circulation of black money 
in the country;

(b) whether it is a fact that a 
higher proportion of the taxable in­
come is escaping the tax net; and

(c) if so, steps taken by Govern­
ment in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a) 
to (c). There is no evidence with the 
Government to show that there is a 
continuing rise in the circulation of 
black money in the country or that 
the scale of tax evasion is on the in­
crease. However, measures to counter 
the twin evils of black money and 
tax evasion are continuing. Both the 
laws as well as the machinery of tax 
administration have been strengthen­
ed in recent years to unearth black 
money and bring tax evaders to book.

Imposition of Work Norms on Deve­
lopment Officers of L.I.C.

686. SHRI SAUGATA ROY: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether Government had uni­
laterally imposed work norms on the 
Development Officers of the L.I.C.;

(b) whether the organisations of 
the Development Officers have protes­
ted against these norms as being un­
fair and undemocratic; and

(c) whether Government propose 
to amend these norms to ensure job 
security for LIC.  officers?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
and (b). An agitation was launched 
by the National Federation of In­
surance Field Workers against the 
Scheme of ‘cost-norms* introduced in 
1976. In pursuance of the assurance 
given by the Finance Minister in the 
Rajya Sabha on 22nd March, 1978, de 
novo discussions were held between 
the LIC management, the Field Work­
ers* Federation and representatives 
of Government. The management of 
the LIC had offered a modified Sch­
eme for appraising the performance 
of Development Officers, making sub­
stantial improvements as well as con­
cessions as compared to the 1976 Sch­
eme. The offer was not acceptable to 
the Federation of Development Offi­
cers. The L.I.C., therefore, took neces­
sary action to implement the Scheme 
for assessing the performance of Deve­
lopment Officers on the basis of the 
new offer.

(c) Government are of the view 
that the new scheme of ‘cost-norms* 
is fair to the Development Officers as 
well as to the policy-holders and the 
LTC. The new Scheme takes due care 
of the demands and aspirations of the 
Development Officers in the matter of 
security of service, protection of emo­
luments, normal grade increments etc.




